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. i : Commercial Complex,
Indiranagar,

Bangalore-560 038.
Dated:
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APPLICATION NUMBER: 1114 of 1994,

VAPPLICANT'S‘: RESETNDENTS. o
. tslr i.D.H.Poojar,  v/s. Secretary,M/o.Labour,NDelhi -and Others.
1. Sri;M.S.Anandaramu,Advocate, g o -

No.27, Ist Main, Ist Floor,
Chandrasekhar Complex,
Gandhinagar, Bangdlore-560 009.

2. Sri.M.Vaéudega Rao,Addl.Central -
Govt.Stng.Counsel,High Court Bldg, "
Bangalore-566001. '
3. "Sri.N.S.Praéad.Advocate,. e ‘A.A: o

No.242,Fifth Main Road, .
Gandhinagar, Bangalore-560009, . .._~

"4, The Regional Labour Commissioner,
Central,Crescent Road,High Grounds,
Bangalore. o

Subject:= Forwarding ef cepies of the QOrders passed by-the -
Central administrestive Tribunal,EBangalore.

STAY WRDER/INTERIM ORDER/, passed by this Tribunal.in the above -
ﬁ,mentioned application(s) on 14th September.1994. e
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, CENTRAL ADMINISTRATIVE TRIBUNAL
@ . BANGALORE BENCH

O.A. NO.1114/94

WEDNESDAY TﬁIS THE FOURTEENTH DAY OF SEPTEMBER 1994
Shri Justice P.K. Shyamsundar ees Vice-Chairman
Shri T.V. Ramanan ... Member (A)

1. D.H. Poojar,

S/o Hanumanthappa,

aged about 45 years,

Working as Carriage & Wagon Fitter,

Toker No.63, Kolhapur,

South Central Railway, Hubli

and residing at Near

Dhondhosa Durga,

Keshavpur, Hubli-23, eee Applicant

[By Advocate Shri M.S, Anandaramu)

V.

»

1. Union of India,
Ministry of Labour by ‘its Secretary,
Shram Shakthi Bhavan, .
. New Delhi.

2. The General Manager,
South Central Railway,
Secunderabad.

3. The Senior Divisional Personnel Officer,
Divisional Office,
South Central Railway,
Hubli,

4. The Regional Labour Commissioner
(Central], High Grounds, A
_Bangalore. ) _ ' . . =ee Respondents
: ‘ - [By Advocates Shri M.Vasudeva Rao for R-1 and 4-&
£ > e -Shri N.S. Prasad for R-2 ‘and 3) T
ORDER

Shri Justice P.K. Shyamsundar, Vice-Chairman:

1. We have heard both sides at the admission stage
itself, What we find in this case is that an alleged
0“ -

controversy’!gid’by the workman is pending concilfia-

tion 'before the Regional Labour Commissioner and we




find it hard

i

I

pending for ngarly t

M.S. Anandaramb, leaﬁned counsel for the applicant
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s possible but

of receipt of
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Bangalore, for

1ly.

eve that the concilfiation is

Qto belj
o years and that is what Shri

that i§ so all that we should do is
Jabour Commissioner, Bangalore,
illiati%} proceedings one way

not beyond three
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sent to Regional
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